Misc. Case No.(SH)333/2010
In Review Applin. No.(SH)6/2010

BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. T NANDAKUMAR SINGH
THE HON’BLE MR. JUSTICE S R SEN
05.08.2013

(T.N.K. Singh, Acting CJ)

It appears from the record that on 10.12.2012, Mr. K Sunar learned
counsel for the respondent was granted time for filing affidavit-in-opposition to
the present misc. application for condonation of delay. Till date, the respondent
has not filed the affidavit-in-opposition.

Heard Mr. K Khan, learned counsel for the applicant and Mrs. Y
Shylla, learned counsel for the respondent.

This is an application for condonation of delay of 110 days in filing
the accompanied application for review. We have given our anxious
consideration to the reasons for the delay in filing the review petition. On such
consideration, we are of the considered view that sufficient cause have been
shown for condoning the delay of 110 days in filing the review application.
Accordingly, the delay in filing the review petition is condoned. Misc. application
is allowed.

JUDGE ACTING CHIEF JUSTICE

Lo



Review Appln. No.(SH)6/2010
In M.A.F. No.(SH)9/2008

BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. T NANDAKUMAR SINGH
THE HON’BLE MR. JUSTICE S R SEN
05.08.2013

(T.N.K. Sing, Acting CJ)

By an order of this Court dated 05.08.2013 passed in Misc. Case
No.(SH)333/2010, the delay in filing the present Review Application had been
condoned.

List this application for review on 12.08.2013 for Admission hearing.

JUDGE ACTING CHIEF JUSTICE

Lian



WA No.(SH)2/2012
BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. T NANDAKUMAR SINGH
THE HON’BLE MR. JUSTICE S R SEN
05.08.2013

(T.N.K. Singh, Acting CJ)

List this case again on 12.08.2013.

JUDGE ACTING CHIEF JUSTICE

Liam



WA No.(SH)18/2012
BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. T NANDAKUMAR SINGH
THE HON’BLE MR. JUSTICE S R SEN
05.08.2013

(T.N.K. Singh, Acting CJ)

List this case again on 12.08.2013.

JUDGE ACTING CHIEF JUSTICE

Liam



WA No.(SH)20/2012
BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. T NANDAKUMAR SINGH
THE HON’BLE MR. JUSTICE S R SEN
05.08.2013

(T.N.K. Singh,, Acting CJ)

As prayed for by the learned counsel for the appellant, list
case again on 26.08.2013.

JUDGE ACTING CHIEF JUSTICE

Lian



WA No.(SH)27/2013
In WP(C)No.(SH)307/2013

BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. T NANDAKUMAR SINGH
THE HON’BLE MR. JUSTICE S R SEN
05.08.2013

(T.N.K. Singh, Acting CJ)

List this matter before any other Bench without one of us
(S.R. Sen ,J).

JUDGE ACTING CHIEF JUSTICE

Liam



WA No.(SH)28/2012
BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. T NANDAKUMAR SINGH
THE HON’BLE MR. JUSTICE S R SEN
05.08.2013

(T.N.K. Singh, Acting CJ)

Mr. MF Quershi, learned counsel for the appellant submits at
the Bar that he had been instructed to withdraw this writ appeal and he therefore,
prays for withdrawing this writ appeal.

The prayer is granted.

Mr. ND Chullai, learned Sr. Adv. assisted by Mr. R Gurung,
learned counsel for the respondents has no objection.

In view of above, this writ appeal is disposed of on

withdrawal.

JUDGE ACTING CHIEF JUSTICE

Lo



WP(C)No.(SH)125/2011
BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. T NANDAKUMAR SINGH
THE HON’BLE MR. JUSTICE S R SEN
05.08.2013

(T.N.K. Singh, Acting CJ)

List this case again on 02.09.2013.

JUDGE ACTING CHIEF JUSTICE

Liam



WP(C)No.(SH)318/2011
BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. T NANDAKUMAR SINGH
THE HON’BLE MR. JUSTICE S R SEN
05.08.2013

(T.N.K. Singh, Acting CJ)

List this case again on 12.08.2013 together with
WP(C)No.(SH)317/2011.

JUDGE ACTING CHIEF JUSTICE

Lian



WP(C)No.(SH)398/2010
BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. T NANDAKUMAR SINGH
THE HON’BLE MR. JUSTICE S R SEN
05.08.2013

(T.N.K. Singh, Acting CJ)

As prayed for by the learned counsel for the petitioner, list this case
again on 12.08.2013. It is cautioned that the respondents has to make alternative
arrangement as Mr.SC Shyam, learned senior counsel cannot appear in this
case as CGC.

List this case accordingly on 12.08.2013.

JUDGE ACTING CHIEF JUSTICE

Liam



